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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 174 of 2006 

DATE OF DECISION 19.07.2006 

Sri Harka Bahadur & Ors 
...........................................................Applicant/s 

Mr.A.Chakraborty 
.............................................................Advocate for the 

applicant/s. 

- Versus - 
U.O.I. & Ors. 

...........................................................Respondent/s 
Mr.GBaishya, Sr. C.G.S.0 

.............................................................Advocate for the 
respondents 

COBA 

THE HON'BLE MR K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers 	 Yes/No may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 	Yes/No 

Whether to be forwarded for including in the Digest 
Being complied at Jodhpur Bench ? 	. 	Yes/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Yes/No 

Vice-Chá an 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 174 of 2006. 

Date of Order: This, the 19th day of July, 2006. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN. 

Sri Harka Bahadur 
Son of Ram Bahadur 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Gopal Ghimere 
Son of Chandra Bahadur 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Sunil Rai 
Son of Mukti Lal Rai 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Mitul Gogoi 
Son of Kanak Gogoi 
384 COY ASC (SUP) Type-B 
CIo 99 APO. 

Sri Dorjee Punchu 
Son of Guiling 384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Lopsong Punchu 
Son of Guiling 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Dorjee Norbu 
Son of SanamTsering 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Neh Norbu 
Son of Tashi Dandup 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Sri Sankar Rai 
- Son of Alkash Ral 

384 COY ASC (SUP) Type-B 
C/o 99 APO. 	I 



Sri LakhinderRai 
Son of Shyam Karan Rai 
384 COY ASC (SUP) Type-B 	I  
•C/o 99 APO. 

Sri Gysing Monpa 
Son of Natola 
384 COY ASC (SUP) Type-B 
CIo99 APO. 

•Sri Sanjay Kumar 
Son of Mithu Rajbir 
384 COY ASC (SUP) Type-B 
C/o 99 APO. 

Smt. Tashi Tsomu 
• 	Wife of Late Sheeking 

384 COY ASC (SUP) Type-B 
C/o 99 APQ. 

Sri Surje Rao 	V  
• 	Son of Kulman Rao 

384 COY ASC (SUP)  Type-B 
C/o 99 APO. 

Smt. Tsering Lahmu 
Daughter of Thutan Khandu 
384 COY ASC (SUP) Type-B 	V  
C/o 99 APO. 	V 	 S 

• 	 V 	Applicants. 

By Advocates S/Shri A.Dasgupta & S.Chakraborty. 

- Versus 
- 	 V 

The Union of India 	• 	 V 
V 	 V 

Represented by the Secretary to the 
Government of India 
Ministry of Defence 	• 
New Delhi. 	

V 

Director General. of Army Supply Corp 	
V 

Army Head Quarter, R.K.Puram 	V 

South Block, New Delhi-il. 
V 	 V 	

V 

General Officer Commanding 	V 

5 Mountain Division 
V 	C/o 99 APO. 	V 	

V 

Officer Commanding 
.384 COY ASC (SUP) Type 'B' 
C/o 99 APO. 	V 	 V  

.Respondents. 

By Mr.G.Baishya, Sr.C.G.S.C. 
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RD ER (ORAL) 

• 	SACHIDANANDAN. KV.,(V.C): 	. 	 I  

The averments of the -1.5 applicants in this O.A. 

are that they are monthly rated casual employees working.in 

384 COY ASC (SUP) Type-B, Tawang and they being Civilian 

• in Defence Service 'under the Ministry: of Defence, 

Government. of. India, are engaged in the job of iLoading and 

unloading materials for supply in. the various defence S  

installation/positions. The pplicants 1 to 10 are in 

continuous, employment since 1995, 11 and 13 since 1998, 13 

and 14 since 1999 and 15 since 2002 with due sanction of 

the respondent No.4 1  who issued Sanction ordeis from time 

to timed Their grievance is that suddenly 'without assigning 

any:reason the respondents had reduced their wages from 

October 2003 and, started paying them:at a lower rate. 

Further, they have not . been regularised by the respondents 

thereby depriving them of due scale of .pay. Being 

'aggrieved,;the applicants have filed this O.A. before this 

Tribunal 'seeking the, following reliefs.:- . 

"1). Direct the respondents to regularise the 
service of the applicants in the Group IV' 
post of Mazdoors. 

Till the process of regularisatidn • is 
completed the respondents be directed to 

'restore the monthly wages of the 'applicants 
/ 

	

	in the scale of Rs. 2550 + DA w.e.f. 
October2003. 

Any • further or other order/orders as this 
Hon'ble Tribunal may deem fit and poper" 

2. 	. 	Heard Mr. A. Chakräborty, learned counsel for 'the 

applicants • and Mr. G. Baishya, 'learned Sr. , C.G.S.C. 

represented the respondents 

 



I 	 .4 
ft.  

When the matter came up for admission, Mr. G. 

Baishya, learned Sr.C.G.S.C. submits that no representation 

has been filed by the applicants before the authority and 

therefore, the issue could not be addressed to. Mr. A. 

Chakraborty, learned counsel for the applicants prays that 

the applicants may be permitted to file comprehensive 

representation before the authority and the respondents may 

be directed to dispose of the same within a time frame. 

This Tribunal also of the opinion that such a course of 

action will suffice the ends of justice under the facts and 

circumstances of the case. 

Therefore, the applicants are directed to file 

comprehensive representation before the respondent No.3 

within a period of one month from today and on filing of' 

such representation, the said respondent or any other 

competent authority shall consider and dispose of the same 

within a time frame of three months thereafter. The 

applicants are also directed to 	sent a copy of the O.A. 

alongwith the Annexures 	and other documents, if any, 

alongwith the representation. 

The Original Application is disposed of as above. 

In the circumstances, there is no order as to costs. 

(K.V.SACHIDANANDAN) 
VICE CHAIRMAN 
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iN THiUENIR*1 ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH - GUWAHATI 

Original Application No ...... ........... /2 006 

I 

Sri Harka Bahadur & Ors Applicants 

- VS- 
Union oIndia & Ors. 	

• Respondents 

INDEX 

SI. No. Particulars Annexure 	Page 

1. Original Application  IS 
- 	 1- 

2. Verification 

3. Annexure A  

4. Annexure B 

5. Annexure C ------ 

Annexure D 

7. Annexure E 
> 8. Annexure F 

9. Annexure G 	
1) 

9-0  10. 	• Annexure H  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH - GUWAHATI 

Original Application 	 .... /2006 

Sri Harka Bahadur & Ors 
Applicants 

vs.. 
Union of India & Ors. 

. . .Respondents 

SYNOPSIS & LIST OF DATES 

The applicants are monthly rated casual employees working in 384 COY 
ASC (Supply) Type 'B', Tawang. They ate Civilian in Defence Service under the 
Ministry of Defence, Government of India. They are engaged in the job of loading 
and unloading materials for supply in the various defence installation / positions. 
The applicants are in continuous employment for years together with due sanction 
of the Respondent No. 4 who issued sanction orders from time to time. The 
Applicants No. I to 10 are working since 1995, 11 & 13 since 1998, 13 & 14 since 
1999 and 15 since 2002. They were paid a monthly wage of Rs. 2550 + DA. But, 
suddenly the respondents without assigning any reason reduced their wages from 
October 2003 and paid them at a rate of Rs. 42 per day and DA of 15 days. 

The applicants being poor persons of a remote place could not raise their 
voice against such illegal action out of fear of losing employment. The long 
continuous service of the applicants indicates that their service is essential to the 
department, but for the reason best known to the respondent they are not 
regularized and they are deprived of due scale of pay. 

The instant application is for a direction to the respondents to regularise the 
service of the applicants and till regularization is done the monthly wages paid to 
them prior to October' 2003 should be restored. 

1995 	 Applicant No. 1 to 10 were engaged as daily rated 
casual labourer for loading and unloading in the year 
1995. Applicant No. 11 & 13 were engaged in the year 
1998. Applicant No. 12 & 14 were engaged in 1999 
and Applicant No. 15 in the year 2002. 

23.11.95 	 Sanction order issued for engagement of casual 
labourers. (Annexure - A, Page .P...). 

27.07.2000 	 Sanction order issued for enagent of casual 
labourers, (Annexure - B, Page4-). 



03.08.2001 

16.09.2002 

27.06.1999 

15.04.2003 

12.05.2003 

October 2003 

11.02.2006 

Sanction order I issued for engagement of casual 
labourers. (Annexure - C. Page.l?.) 

Sanction order issued for engagement of casual 
labourers. (Annexure - D, Page .J..) 

Pay Bill prepared by the department for payment of 
monthly wages of the applicants. (Annexure: - 
Page.L1). 

Pay Bill prepared by the department for payment of 
monthly wages of the applicants. (Annexure: - F, 
PageTh:(. 

Pay .Biil prepared by the department for payment of 
monthly wages of the applicants. (Annexure: - G, 
Page.:J). 

Wages of the applicants reduced and they are paid Rs. 
42 per day + 15 days DA. 	 - 

Jay Bill for the month of February 2006 (Annexure: - 
H,Page.-P....). 

The applicants are in continuous service and their 
service is essential but, till date they are not 
regularized for reasons best known to the respondents. 

FILED BY 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 	. 

• 	 GUAHATI 

• 	 . 	 . . • 

Original Application No 	 /2006 

PARTICULARS OF THE APPLICANTS: 

1. 	Sri Harka. Bahadur, 	 5 

Son of Ram Bahadur, 	.. 

• 	 384 COY ASC (SUP) Type-1, 	. 
C/à99APO 	. 

.2. 	Sri Gopal Ghimere,  
Son of Chandra Bahadur, 	 S  
384 COY ASC (SUP) Type - 
C/o99APO 	. 	 . 

• 	 - 3. 	Sri SuniIRai,  
Son of Mukh Lal Rai, 	 . 	 S  

384 COY ASC (SUP) Type - B, 
C/o99AP0 	

• 	. • 

• 	. 	• 4. 	Sri Mitul Gogoi, 	 . 	
• 	S 

-, Son of Sri Kanak Gógoi, 
384 COY ASC (SUP) Type - B, 
C/o99APO 	. 	 . 

5 	Sn Dorjee Punchu, 
. - Son of Guiling, 	• 	 . . 

384 COY ASC (SUP) Type - B, • . • 
• 	

5- 	C/o99APO 	. 	. 	 . 

	

• 6; 	Sri Lopsong Punchu, 	
S . 	 . .. 

S 	 •• Son of Guiling, 	• 	
5 -  .. 	 . 

384 COY ASC (SUP) Type - B, 	• 	• 
• C/o99APO - 

Sn Dorjee Norbu, 	• 	• 
• 	. . • - • . 	Son of Sanam .Tsering, 	 • 	. . 	. 

• 	384 COY ASC-(SUP) Type - B, • • 	• 	. 	• 
C/o99APO 	 • 

. Sri Neh Norbu,  
S 	 • 	• 	Son of Tashi Dandup, 	 . 	. 	 .. 
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384COYASC(SUP)Type—B, 
CIo99APO 

 Sri SañkarRai, 
Son ofAlakhRai, 
384 COY ASC (SUP) Type - B, 

• C/o99APO 

 Sri Lakhinder Rai, 
• Son of Shyam Karari Rai, 

384 COY ASC (SUP) T'e' —B, 
C/o99APO 

 Sri Gysing'Monpa,. 
Son of Natola,. 
384 COY ASC (SUP) Type.— B, 
C/o99APO. 

 Sri SanjayKumar, 
Son of Mithu Rajbir, 
384 COY .ASC (SUP) Type - B,' 

• 	
. C/o99APO 

• 	 13. Smt. Tashi Tomü, 
• Wife of Late Sheeking 

• 	 . 	 . 384 COY ASC (SUP) Type - B, 
C/o99APO 

• 	 14. Sri SuijeRao, 
Son of Kulman Rao, 
384 COY ASC (SUP5 Type - B, 

• C/o99APO 

15. . 	Smt. Tsering Lahrnu, 
• Daughter of.Thutan. Khandu 

384 COY ASC (SUP) Type - B, 
• 

. C/o99APO. 

PARTICULARS OF THE RESPONDENTS: - 

1. UnknofJndia 
• 	 . Represented' by the Secretary to the 

Government of India, Ministry of Defence; 
New Delhi. 

• 	 .2. Director General of Army Supply Corp 
• Army Head Quarter, R.K. Puram, 

• South Block, New Delhi - 11 
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3. 	.. General Officer Coimnanding 
5 Mountain Division 	- 
CIo99APO 	- 

4 	Officer Commanding • 	384COYASC(Supp)Type'B' 
Cto99APO 	 ••. 

/ 

PARTICULARS FOR WHICH THE APPLICATION IS MADE: 

Reduction in month1y wages of the applicants from October 2003 
without assigmng any ieason and non regulanzat -ion of then seivice 
after putting long. period continuous s&vice. 

.. JURISDICTION OF THE TRIBUNAL 

This application is within the jurisdiction of this Hon'ble Tribuna1. 

LIMITATION:- •. 

This application is within the period of limitation as prescribed under 
the Administrative Tribunal Act. 	 . 	. 

FAC-T& OF THE CASE: - 	. 	. . . 
-: The applicants are monthly rated casual employees working 

in 384 COY ASC Suppl')' Type 'B', Tawang. They are - 

civilian in Defence Service under the Ministry of Defence,. 
• 	Government of India. This âpplicatibn is filed for a common 

cause and the relief sought by the apIicants are same. The 
• 	applicants, therefore, crve& leave of this Hob'ble Tribunal to, 

file this application jointly under Rule 4(,5)(a) of the Central 
Administrative Tribunal (Procedure) RuJe's, 1987. 

That the, applicants are engaged in the job of loading' and' 

unloading materials for supply in the various defence ' 

installationsJ positions. The 384 COY ASC (Supp) Type "B' 

• is located at Tawang in Arunachal Pradesh and the basic job 

Of the company is to supply materials to the various army 
positions in the front 



t 

¼ 

. 4 

That the Supply Corpis the life line of the Indian Army as the 

Jawans engaged in the front is depended on the supply of 

materials which includes food, fuel etc In order to function, 

•  the Army Supply Corp maintains godown for storage of 

materials and as such they require persons for unloading and 

loading materials coming and goiflg to from godown. 

That the applicants were engaged as monthly rated causal 

employees to peform the job of loading and unloading. The 

applicants No. 1 to 10 were engaged in the year 1995 and 
• 	since 'then they are in continuous employment. Applicants 

• 	No. 11 	13 were engaged in the year 1998 and since then 
• 

	

	they are in continuous employment. Applicant No. 12,. 14 
were engaged' in the year 1999 and are in continuous 

•  employment since then. The applicant No. 15 was engaged in 
the year 2Q02 and since then she is in continuous 

employment. 

That the engagement of the applicants and their contimiation 

in service is with due sanction of the Respondent No. 4 who 

issued sanction orders from time to time. Accordingly•ay 

• bills were, prepared for payment of their wages. The 

• Respondent No. 4 issued sanction order on 23.11.95. Another 
• 	sanction order was issued on 27.07.2000. -Thereafter.sañction 

order was issued on 03.08.01. Again on 16.09.02 another 
• sanction order was issued.  

• 	 Copies of the sanction orders dated 

23.11.95, 27.07.2000, 03.08.01 & 
• . 	 16.09.02 are annexed as Anne*ure:- A, 

B, C & D respectively. 

That the applicants were paid a monthly wages of Rs. 2550 + 
DA'. Accordingly pay bills were prepared by the department. 



It is apparent from the pay bill dated 27.06.99 that the. 

applicants were paid Rs. 2550 + 32% DA Rs. 816 total 

amounting Rs. 3366. With the passage of time the DA went 

on increasing and in the year 2003 it went to 52%. Thus the 

applicants were paid 'Rs. 2550 +52% DA 1.6. Rs. 1326 total 

amount is Rs. 3876/- per month which is apparent from the 

pay bill dated 15.04.03. In May 2003 DA was increased to 
55% 'and the applicants were paid a monthly wages of Rs. 
3953. 

Copies of the bills dated 27.06.99, 
• 	15.04.03 and 15.05.03 are annexed as 

Annexure:. - E, F & G respectively. 

That the applicants state that the respondents without 

assigning any reasOn reduced their wages from October 2003. 

From October 2003 applicants are paid at the rate, of Rs.. 42 

per day and 15 days DA as apparent from the pay• bill dated 

11.02.06. The applicants being poor persoils of a remote place 

could not raise their voice against such illegal action 'out of 

fear of losing employment. 

A copy of the pay bill dated 11.02.06 is 

annexed asAnnexure - H. 

That the applicants states that  their , longs cOntinuous. 
engagernent,clèarly points that their service is essential in the 

departient, but for reasons best cnown to the respondents 

they are deprived from regularization of service and the scale 
of pay. 	0 , 	 • 

That the applicants are incontinuous engagement and worked 
• more than 240 days, in a year since the date of their 

engagement. The respondent taking advantage of their. 'poor 
economic ëondition and the remote hostile place of residence 
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• 	 deprived them from a regular employment and kept them as 

casual labourer for years together. That apart, their wages 

were reduced from no apparent reason. The applicants are 

entitled to be regularized and this Hon'ble Tribunaljs the 

only forum for redressal of their grievance. This is a fit case 

for this Hon'ble Tribunal to exercise its jurisdiction to pass 

appropriate directions to the respondents to regularize the 

service of the applicants and till the same is done to restore 

• 	 the wages paid to them prior to October 2003. 

5. GROUNDS WITH LEGAL PROVISIONS: - 

For that the applicants were engaged with due sanction of the 

Competent Authority and continued to work for such a long time 
. 	 S  

with sanction accorded from time to time. They were paid the scale 

of pay as applicable to the Central Government Group'D employees: 

But suddenly for no reason whatsoever their wages' have been 

reduced and they are deprived of their scale of pay.. The action of'the 

resiondents is nothing but arbitrary, whimsical and as such violative 

of Article 14 of the Constitution of India. 

For that the nature of work and the continuous engagement of the 

applicants clearly indicate that the job performed by them is 

essential and there is requirement of employees. Thus .ini such a 

situation denying the applicants the scale. pay, which was paid to 

them earlier, is nothing but economic exploitation taking advantage 

of the poor economic condition of the applicants. The action of the 

respondents is highly illegal and deserves immediate interference of 
• 	• this Hon'ble Tribunal. 

For that the applicants are deprived of the sc'ale of pay as paid to 

them earlier and being paid at a reduced rate .for no apparent reason. 

The action of the respondents is against the procedure established by 
• 	• 	law and as such violative of Article. 21 of the Constitution of India. 
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That the applicants are in continuous employment for a long span of 

time, but their services have not been regularized. The respondents 	
0 

are taking the advantage of the large• scale unemployment of the 

country to exploit the applicants and dictating the terms of 

employment according to their sweet' will. The applicants due to 

their poor economic, condition and lack of bargaining power are 

forced to except employment on take it or leave it terms offered by 

• the respondents. The applicants are at the mercy of the respondents 

and are being exploited for years together. The action of the 

respondents to engage the applicants on temporaly basis for long 

years in regular and permanent jobs is nothing but violatiOn of the 

constitutional provisions The inaction of the respondents m non 

regularization of the applicaiits is based on no reason and ag such 

violative of Article 14 & 16 of the Constitution of India. 

For that the applicants have been deprived of their livelihood against 

the procedure established by law. They should have been regularized 

long time back. Non regularization of the applicants deprived them 

form adequate means of livelihood as such the same is violative of 

Article 21 of the Constitution of India. 	 •. 

kv 
6 DETAILS OF REMEDY EXHAIJSTED: 

The applicants: approached the respondents for redressal of their 

1 grievance. They approached the Union of the regular employees to take 
0 	• 	 • 

up the issue at the JCM level but all efforts ended in vain and nothihT 
C' 

4 has been done to regularizetheir service. 

7. MATTER NOT PENDING BEFORE ANY COURT / TRIBUNAL:- 

The applicants declare that no application has been filed before an)' 

other Court or Tribunal for adjudicatioir of this case. 



Ty 
8. RELIEF SOUGHT: - 

The applicants pray that this Hon'ble Tribunal may be pleased to: - 

Direct the respondents to regularize the service of eh 

applicants in the Group IV post of Mazdoors. 
a 

Till the process of regularization is completed the respondents 

be directed to restore the monthly wages of the applicants in 

the scale of Rs. 2550 ± DA w.e.f. October 2003. 

Any further or other order / orders as this Hon'ble Tribunal 

may deem fit and proper. 

9. INTERIM RELIEF PRAYED FOR: - 

The applicants pray that this Hon'ble Tribunal may be pleased to direct 

the respondents to pay the current wages of the applicants in the scale of 
Rs. 2550 + DA per month. 

10. PARTICULARS OF I.P.O. 

I.P.ONumber 	 9 L,.é 

- 7 Date of Is sue 	: - 	
I7 	06 

 

To whom payable 	:- 

Payable at 	: - CT 

11. DOCUMENTS: - 

Detailed particulars of the documents are indicated in the Index. 
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VERIFICATION 

I, Sri Lakliinder Rai, Son of Late Shyam Karan Rai, •aged about 30 years, 

resident of Bomdir, Ditrict - Tawang, ArunachaiPradesh do hereby.declare and 

state: 

That I am the applicant No. 10 of the instant application' and as such I am 

well' aware of the facts and circumstances of the case. I am also authorized to 

verify this application for and on behalf of the remaining applicants. 

That the statements made in paragraphs 	14 E 	/ w.V, v iii 	x7 
are true to my knowledge and belief and those made in Paragraphs 

4. iv / V1  Vi v;i] are true to my, infonnation 

derived from the records which I believe to be true and rest are my humble 

submissions before the Hon'b!e Tribunal:  

And I sign this verification on this the 	day. of June 2006 at Guwahati. 

Signature 
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ANNEXIIKE: - A 

• 	EX -POST-FACTO SANCTION OF THE GENERAL OFFICER 
• COMMANDING 5 MOUNTAIN DIVISION FOR THE EMPLOYMENT OF 

14 CASUAL LABOURERS BY 384 COY ASC (SUP) TYPE 'A' 

Ex-post-facto sanction of the Central Officer Commanding 5 Mountain Division 
for employment of 14 casual labourers by 384 Coy ASC Sup for the period of 12 

months from 01 Sep 95 to 31 Aug 96 on monthly basis is hereby accorded. 

Station: 	C/O 99 APO 

Dated': 	23 Nov 95 	 ' ' 	Sd!- Il1erible 
•(DP Singh) 
Maj. Gen 
GOC 

Sd!-' 

Officer Commanding 
384 Coy ASC (Sup) Type 'A' 	 ) 

• 	 Certified to be True Copy 

iate 
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ANNEXIJRE: - B 

SANCTION OF THE GENERAL OFFICER COMMANDING 
S MOUNTAIN DIVISION FOR THE EMIPLOYME$T OF 

17 CASUAL LABOURS BY 384 COY ASC (SUP) 
TYPE 'B' 

Sanction is hereby accorded for, employment of 17 casual labours at the scale of 
Rs. 2550/- + DA per month by 384 Coy ASC (Sup) Type 'B' for the period from 
01 Sep 2000 to 01 Aug 2001. 

Station: 	C/O 99 APO 	- 
Dated: 	27th Jul 2000 	 Sd!- Illegible 	- 

(ND Jetli) 
Maj Gen. 
GOC 

Certified to be True Copy 

kvocate 
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ANNEXURIE: - C 

SANCTION OF THE GENERAL OFFICER COMMANDiNG 5 
MOUNTAIN DIVISiON FOR THE EMPLOYMENT OF CASUAL 

LABOUR BY 384 COY ASC (SUPO TYPE 'B' 

Sanction is hereby accorded for employment of 17 casual labourers at the 
scale of Rs. 2550/- + DA per month by 384 Coy ASC (Sup) type 'B' for the penod 
from 01 Sep 2001 to 31 Oct 2ö0 1 and for emp 18 casual labourers at the scale of 

Rs. 2550 + DA per month by 384 Coy ASC (Sup) type 'B' for the period from 01 
Nov 2001 to 31 Oct 2002. 

Station: 	C/o 99 APO 

Dated: 	03 Aug 2001 Sd!- Illegible 
(Devraj Singli). 
Maj. Gen. 
GOC 

Certified to be True Copy 

Advocate 

U 



ANNEXURE: - D 

SANCTION OF GENERAL OFFiCER COMMANDING 5 MTN 
DIVISION FOR THE EMPLOYMENT OF CASUAL LABOUR 

0 	
BY 384 COY ASC (SUP) TYPE 'B' 

Sanction is hereby accorded for employment of 18 casual labours at the 
scale of Rs. 2550/- + DA per month by 384 Coy ASC (Sup) Type 'B' for the 
period from 01 Nov 2002 to 31 Oct 2001 

Station: 	C/o 99 APO 

Dated: 	16 Sept 2002 	 0 

Sd/- Illegible 
(CBVijan) 
Maj.Gen. 
GOC 

0? 
Iry 

0 	
Ceifjed to be True Copy 

A v6cate 

I 

/ 



01111 iviviiuiy rcu 'suai LD3U 

S/O Shri Chander Ghimere Labour 

2 Shri Sunil Rai 	. do 2550 2550 
S/O Shri Mukh Lal Rai 

3 Shri MitulGogol do 2550 2550 
S/O Shri Kank Gogoi 

4 Shri Sharikar Rai do 2550 2550 
S/O Shri Alakh Rai 

5 Shri Harka Bahadur do .2550 2550 
- S/O Shri Ram Bahadur 

6 Shri N I Norbu d6 	. 2550 2550 
S/O Shri Tashi babdu 

7 Shri Sangey Wangchu do 2550 2550 
S/O Shri Shirep Punchu 

8 Shri Dorjee Punchu do 2550 2550 
• S/O Shri Ghoilling 

9 Shri Lop Song Punchu do 2550 	. 2550 
S/O Shri Ghoilling 

10 ShriLopSonTashi 	. do 2550 2550 
SIO Shri Songi Norbu 	. 

11 Shri Dorjee Norbu do 2550 2550 
S/O Shri Sanam Tesring 

bib ibb 	 - 

816 p366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	- 

816 3366 	. 224 

Certified tobe True Copy 

'jAdvocate 

3366 

3366 

3366 

3366 

3366 

3366 

3366 

3366 

3366 

3366 

ANNEXURE: - E 
c 	PAY BILL FOR THE MONTH OF JUN 99 IN RESPECT OF MONTHLY RATED CASUAL LABOURERS 

EMPLOYED IN 384 COY ASC (SUP) TYPE 'B' CIO 99 APO (FSD ASC BOMDIR) 

Pay Bill No. 405/C/ST12(Civ) dated 27 Jun 99 
Unit 	384 Coy ASC (Sup) C/O 99 APO 

SI No. Name of the mdl and fathers name Grade I Class Pay Scale Pay from 26 May 99 to 24 Jun 99 DA @ 32% ITotal I Deduction Net Pay Amount I Signature of the 
- - 
	- 	- Rs. 	P I I Rs. 	P IRs. 	P IRs. 	P I 	lindividual 



•15 
:  

12 	Shri Beg Bahadur Sonar 	. 	 do 	 2550 	 2550 	 816 	3366 
t 

	
Slo Shri Dip Bahadur Sonar 	 V 	

V 

- 	 3366 

• 	 13 	ShriMdKadir 	 do 	 2550 	 2550 	 816 	3366 - 	 3366 
S/O Shri Md Moni Khan 	 V  

• 	 14 	Shri Sanjay Kumar 	 do 	 2550 	 2550 	 816 	3366 - 	. 	 3366 	 V 	 V  
• 	

V 

	

S/o Shri Mithu Rajbhar  
Total 	 35700 	 35700 	 11424 	47124 224 	46900 

- 	 Grand Total 	= Rs. 47124.00 	 In lieu of IAFA - 115 • 

V 	 Deduction 	= Rs, 	224.00 	 Pay bill for the month of Jun 99 in respect of 
monthly rated casual labourers of 384 Coy ASC 

V 	 V 	

V 

(Sup) Type, CIO 99 APO (FSD ASC BCMDIR). 	 V 

V 

V 	 • 	 • Net Payable 	= Rs. 46900.00 (Rupees Forty six thousand nine hundred only) 
V 

Certificate:-  
Certified tha: - 	 . 	 V 

(a) 	the above named monthly rated casual labourers for whom pay and alices have been calimed by this bill No. 405/C/STI2 (Civ) dated. ......... Jun 99 are still on the strength of this Unit. 
V 	

V 	(b) 	the above named labourers are not below the age of 18 yrs and not reached the age of supernnuation. 	 V 

V 

(c.) the above named labourers are employed in ASC Installation under the authority of HQ 5 Mtn Div (Rear) letter No. 2706/Q dated os Aug 98 and sanction of the GOC HQ 5 Mtn Div dated 30 Jul 98. 	
V 	 V 

V 	
Station: 	dO 99AP0 	

V 	 V 	

V 	 V 	
V 	 • 

Dated : 	'27 Jun 	 V 	 V 	 , 
. 	 Sd/Illegible 	 V  

V 	 V 	 V 	 • 	
• 	 V  (Virander Kumar) 	

V 	
V 

•. 	 . V 
• 	Major 	. 

V 	
- 	 V 	 . 	 • Offker Commanding) 	 S 

/ 
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